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[Shri Somnath Chatterjee]

Article 31 if the concept ‘money’
would be included within the contept
of ‘property’ which is mentioned in
Article 31,

Sir, Mr. Daphtary said money
cannot be treated gg property within
the meaning of Article 31. Since then
Supreme Court had occasion to deal
with this question. That was the
opinion of the Attorney Genera! in
1963. In 1968 the Supreme Court
by a unanimous judgement held that
the right to g sum of money is . pro-
perty under Article 31. In this case,
therefore, thig is a deprivation with
regard to the exeércise of the rights
over money for a certain period of
time. This was conceded by M
Daphitary on the floor of the House
also and he said money was different
from property—either moveable
immovable property—excluding mo-
ney in specie or currency. Subse-
quently, the Supreme Court hag dealt
with this question and held therein
deprivation of right over money. This
is another point which goes 1o the
roof of the matter apart from the
legislative competence.

MR. DEPUTY-SPEAKER: Now, I
had seid, the point raised necessitated
a full discussion gbout the legislative
competence of thig House with regerd
io this Bill. We have already ex-

eded the tl.me-limlt for Private
l§ bers' Business. I think we can
leave the matter here and then take
up the discussiop later. Government
will also have to meet all the legal
points and constitutional objections,

. Now, we take up Private Members
Business.
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COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

FORTY-FOURTH REPORT

SHRI S. P. BHATTACHARYYA
(Uluberia): I beg to move:

“That this House do agree with
the Forty-fourth Report of the
Committee on Private Members’
Bills and Resolutions presented -
to the House on the 14th August,
1974.”

MR. DEPUTY-SPEAKER;
question 1s°

The

“That this House do agree with
the Forty-fourth Report of the
Commuliec on Private Members’
Bills and Resolutions presented
to the House on the 14th August,
1974 "

The motivn was adopted.

15.23 hrs.
RESOLUTION RE. AGRICULTURAL
LABOUR~—contd,
MR, DEPUTY-SPEAKER: The

House will now proceed with further
discussion on Shri Gadadhay Ssha's
Resolution on agriculturagl labour, He
will continue his speech.

*SHRI GADADHAR SAHA (Bir-
bhum): Mr. Deputy Speaker, Sir, the
unprecedentéd price rise hag made
the life of the rural population part:-
cularly the agricuftural labourers,
poor peasants, unbearable, 70 per cent
of the population of the country live
in the rural area and out of this 40
per cent constitute afivasis, scheduled
castes, schaduled tribes and backward
people. As a result of inflation, their
lite has not only become very VvelY

*The wriginal speech wag delivered

han s

in Pengali.



